RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF
THE PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.09.2025

NS : Name Of. Yea_r(s)_ of No. of cases Stage of proceeding of pending cases
o. Judgeship Institution pending
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - - -
2019 1 Argument on Application (1)
2020 1 Stay by Higher Court (1)
2021 1 Prosecution Evidence (1)
4 | Banswara
Appearance of Accused (1)
2022 3 Argument on Application (1)
Final Arguments (1)
2025 1 Appearance of Accused (1)
5 |Baran 2025 1 Prosecution Evidence (1)
6 | Barmer - - -
7 | Beawar 2020 1 Stay by Hon'ble High Court (1)
8 | Bharatpur 2024 1 Stay by order Hon'ble RHC (1)
9 | Bhilwara - - -
10 | Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu 2019 1 Reply of Application U/S 190 CrPc (1)
2022 1 TEE W @ (1)
14 | Dausa
2024 1 qe AEeE (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur - - -
18 | Dungarpur 2022 1 Prosecution Evidence (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2| proseton Sudence ()
19| Sri Ganganagar 2016 1 Final Arguments (1)
2022 1 Prosecution Evidence (1)
2025 1 Service of Bailable Warrant (1)
20 | Hanumangarh - - -
2012 1 e e (1)
21 | Jaipur District 2016 1 e ofEeE (1)
2025 1 Feq =T (1)
2013 1 Prosecution Evidence (1)
22| Jaipur Metro-| 2025 2 Appearance of accused (1)
Argument on appeal (1)
2013 1 o B RN A TS b 'R | dRa & (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-II 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
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Nsé. J':',?:Zfs?fip J\i?.rt(lft).é’ﬁ Noﬁeﬁdﬁzzes Stage of proceeding of pending cases
2022 1 Tl = (1)
24 | Jaisalmer 2019 1 Prosecution Evidence (1)
25 | Jalore 2023 1 Prosecution Evidence (1)
26 | Jhalawar - - -
27 | Jhunjhunu 2024 1 Evidence (1)
28 | Jodhpur District - - -
2011 1 Defence Evidence (1)
29 | Jodhpur Metro 2024 ) Argument on Charge (1)
Attendance Accused (1)
30 |Karauli 2025 1 Appearance of Accused (1)
31 |Khairthal-Tijara - - -
2012 1 e s (1)
2021 1 Prosecution Evidence (1)
32 | Kota 2022 > Hearing Argumgnt on Charge (1)
Prosecution Evidence (1)
2023 3 Prosecution Evidence ()
33 | Kotputli-Behrore 2021 1 Appearance of Accused (1)
34 | Merta 2020 1 Stay by High Court (1)
35 |Pali - - -
36 | Phalodi - - -
37 | Pratapgarh - - -
38 | Rajsamand - - -
39 | Salumber 2020 1 Evidence (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 1 Stay by High Court dated 28.08.2025 (1)
42 | Sirohi - - -
43 | Tonk 2023 1 Prosecution Evidence (1)
44 | Udaipur 2023 1 Evidence (1)
Total 50
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Cases of MPs'/MLAs' (Circular No.15/P.1./2023 dt. 06.12.2023) Third Quarter-2025 (01.07.25 to 30.09.25)

No. of
adjournment if

fl- Ngme of Da_te c_>f Case No. Title Present Name of any given during Progress made in the case during
. ourt Institution Status Mps/MLAs quarter with Quarter
reasons
1. AJMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1.Kirodilal Meena
State Vs (MP) 2. Hem Singh
| ACJM Thanagazi 50.10.2022 53/709/23 Kirodi Lal Prosecution Bhadana (Former AR $ STHMal dRe S Y T

(Alwar)

etc.

Evidence

MLA)
3.Kanti Lal Meena
(MLA)

RSt 17.10.2025




No. of
S. Name of Date of Case No Title Present Name of aidjorng:nSS:i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs. . . . . "
Stay by Higher |Bhawani Joshi (Former Stayed by Hon'ble RHC Cr. Misc. Petition No.
1 | ACJM Banswara 14.09.2020 57412020 Bhawani Stay
Toshi Court MLA) 6338/2022 Dt. 12.04.2023
State Vs.
14572022 ate v Appearance of |Bhawani Joshi (Former
2 | ACJM Banswara 27.01.2022 Bhawani - Prosecution Evidence
(177/2022) , Accused MLA)
Joshi
State Vs.
ate s Appearance of |Bhawani Joshi (Former
3 | ACJM Banswara 14.05.2025 1016/2025 Bhawani - Arguments on application
Joshi Accused MLA)
State Vs. Bhawani Joshi (Former
4 | JM Banswara 28.02.2022 12/2022 Final Arguments - Final Arguments
Premkant etc MLA)




No. of
S. Name of Date of Case No Title Present Name of aidjorng:nSS:i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
State Vs. Argument on |Bhawani Joshi (Former
5| JM Banswara 25.02.2022 14/2022 - Reply of Application
Premkant etc | Application MLA)
State Vs. K K
202/2022 Argument on |Bhawani Joshi (Former
6 | JM Banswara 01.10.2019 Bhawani - Reply of Application
(628/2019) Tochi Application MLA)
Sta(f‘eQ Vs: . . .
346/2022 Prosecution |Bhawani Joshi (Former
7 | JM Banswara 06.01.2021 Bhawani - Prosecution Evidence
(281/2020) . Evidence MLA)
5. BARAN
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Pro. Kanwar Lal Meena
1 JM, Anta 02.01.2025 178/2023 NIL Evidence recorded of PW 17 to PW 33
Manoj etc. Evidence (Former MLA)
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
7. BEAWAR
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

other cases




No. of
S. Name of Date of Case No Title Present Name of aidjorng:nSS:i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
State V/s Tl H A8 % YR G S.B. Cri. Misc.
Gram Nyayalaya, ] Stay by High | Smt. Shobha Chouhan ) ]
1 17.03.2020 CRO- 70/2020 |Shaitanaram 4 Adjournment given. (Pet) No. 2344/2022 Shobha Chouhan V/s State S
Raipur Court (Sitting MLA) ' '
etc. BFF & TR B
8. BHARATPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
Execution of arrest
Cognizance was taken against accused, whos Arrest
State/ MLA warrants issued against
Warrant was stayed by Hon'ble Rajasthan High
ACIM No.2, Smt. For submission Smt. Shobharani the accused shell be kept
1 08.02.2024 126/24 Court in S.B. Cri. Mis. Peti. No. 3302/2023
Bharatpur Shobharani | of chargesheets Kushwah (MLA) in abeyance by order
Shobharani Kushwah/ State of Rajasthan & Ors.
Kushwah Hon'ble RHC dated
order dated 17.08.2023
17.08.2023
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
9. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of Case No Title Present Name of azdjorJgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons

other cases

NIL NIL NIL NIL NIL NIL NIL NIL

10. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

11. BUNDI

Cases punishable with life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

12. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
13. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Reply of
ACIM 22.11.2019 1473/2019 Harlal Saharan Mis. App./ Awaiting
1 Harlal application u/s NIL
Sardarshahar (03.11.2023) (828/23) (Sitting M.L.A.) Order
Saharan 190 CrPc
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
14. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of Case No Title Present Name of aidjorcgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
STATE VS 29 T S A SAYgd GRaEl 9 W b
SHIV ARESTR - T e &g g9 =R % HRO S
T O Bg ad Ut 14.11.2025 fEd T R
ADJ LALSOT SHANKER Sh. Jitendra Gothwal %_SI)
1 03.06.2022 17/2022 AT W 9 -
(Dausa) URF (Sitting MLA)
BALYA
AND ORS.
Other Cases
TH JAG A ¥ U @R F TN s [ ST,
: e e 02 ¥ 04 H Y RN 9 ¥ e
ACIM No.1, Cr. Reg. Case State Vs Sh. Jitendra Gothwal .
1 07.11.2024 £ ey AR - F GEECl |eg AR Hodim Ul 10.10.2025
Lalsot 1002/24 Jitendra Etc. (MLA) g & TR
15. DEEDWANA-KUCHAMAN
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
16. DEEG
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL NIL | NIL NIL | NIL NIL NIL NIL
17. DHOLPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
T4 e & IR SPL Judge (SC/ST) POA Dholpur &
UEIST UE ¢ FEX 59,23, @R d9M §HR @ SR
MW % e S.B. Criminal Misc. Transfer petition 33/24
Spl. Judge(SC/ST) THR T yad T iR fie Dated 07-07-2025 Td Wi C- 14144 Dated 11-07-2025 &l
! POA Dholpur 07022024 |3 T & 59/23 U @i ) BIHI ) g H O e FEed & feuue dex 440 RS 07.
08.2025 ZN A faferee =mmdier sggfea Sid Td
AT S .Y, g B QR # and @
S gl &l 9que H 3@ EeE Hositting MPs/MLAs 3
Tafd B o wEeer dfed e R
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of Case No Title Present Name of aidjorcgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
18. DUNGARPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State V/s
11/2021 Session Prosecution Umesh Damor
1 | ADJ, Dungarpur 12.10.2022 Chetanlal - Prosecution Evidence Pw-1 to Pw-3
Case Evidence (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
19. SRI GANGANAGAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs
ADJ No. 2 Jaideep Bihani (Present
1 ) 07.05.2013 12/2013 Jaideep |Awaiting Record 3 Record awaited from High Court, Jodhpur
Sri Ganganagar MLA)
Bihani etc.
other cases
State Vs
ACD Prosecution Ashok Chandna
1 12.05.2015 14/2015 Lalchand 04, Prosecution Evidence No Progress
Sri Ganganagar Evidence (Sitting MLA)
etc
15, Prosecution Evidence
State Vs
ACIM, Gharsana Pawan Duggal (Former 2, Examination of After completion of examination of accused, file staged
2 ) 18.09.2015 Cro 434/2015 Pawan | Final Arguments
Sri Ganganagar D . MLA) Accused for final arguments.
ugga

7, Final Arguments




No. of
S. Name of Date of Case No Title Present Name of aidjorcgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
State Vs )
ACJM, Gharsana Pawan Duggal (Former| 4, Final Arguments
3 ) 05.03.2016 Cro 591/2022 Pawan Disposed Disposed on 09-09-2025
Sri Ganganagar MLA) 2, Judgement
Duggal
ACIM, Gharsana State Vs Prosecution |Pawan Duggal (Former PW12 to PW17 Recorded and rest witnesses are called
4 23.08.2022 Cro 404/2022 11, Prosecution Evidence
Sri Ganganagar Hetram etc Evidence MLA) through Summon and Bailable Warrants.
Cro 513/2025 State Vs After completion of examination of accused, file staged
ACJM Gharsana Pawan Duggal (Former
5 07.10.2016 (CIS No. Pawan | Final Arguments 10, Final Arguments for Final Arguments. Both Advocates seeks time for
Sri Ganganagar MLA) )
600/2016) Duggal etc. Final Arguments.
State Vs
ACIM-2 Sri Service of Jaideep Bihani (Sitting
6 19.05.2025 Cro 5600/2025 | Jaideep ) 1 Process Issued
Ganganagar Bailable Warrant MLA)
Bihani etc.

20. HANUMANGARH

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

21. JAIPUR DIST.

Cases punishable with death of life imprisonment




No. of

adjournment if

Name of Date of Case No Title Present Name of any given during Progress made in the case during
Court Institution ' Status Mps/MLAs . Quarter
quarter with
reasons
THEd SfdRd ~aed ¥ W @ S} fadie 22.08.2025
B UUH IR UM H @ T e g |
e feell o/ A ¥ =nfde orfeem ¥ M W SRU
TEHM ae qad [y oW & OTEy <@y 8N W6 Ry
ADJ No.2 FRist e Afem T G WS e Sed W HT ey SuRed o
‘J ' 18.10.2023 82/25 (102/25) ;;TR @fj; Teq 9l (99 T ) gl B RRE fE T o st R 20.09.2025
(Jaipur Dist.) H GREE B AR Y AREF N FheiaTE 9 fhal
g e 9 e & o gad sfadr 3 e
P & 98 dgR S| ¥ e Atren 9 & R
MM aie ¥ qod [ ol Usael ad 9ed @l
e 04.10.2025 &1 @ Tl
e A 2025 H R 08.07.2025 #H TR W.3. 74
e e & TN qEds Y T S 09.07.2025
e |8, 75 OTHRM & 999 qEEg Ry Wl A 17.
07.2025 & @€ W.8. 76 ®E & UM TE@IE BT T
fai® 18.07.2025 &1 ISRAM e HHAK T & 3fe™
1. e s T FHHEARNT Bl qHeh FEH W @ § el
@ﬁ@ . ) 30.07.2025 @@ @ Tl f&Hi® 30.07.2025 H TEE G.T.
2%ﬁq-cﬁ'a:{ﬁ.m 77 WO HOT % SO q@9E Y Tl AE TR 2025
ADJ No. 4 402012 | TR SH ﬁa’é('ﬁ 3 .) % fadie 08.08.2025 o W.8. 78 WM & FAM AEAE
17-10-2012 Aeq e 9| g fiEee 3%ﬁmﬁ - fRy S = 9w 9 eW ¥ Red W i e 14.
(Jaipur Dist.) (58/2014) = w‘(ﬁm .0 08.2025 F .3, A & EHY W W© I P J9E
4 R e R Pl T gl fAiE 25.08.2025 @ TEE 9278 FH
aﬁ(wqq@@ & A T P crEEs B T Ae fHaey 2025
o i 04.09.2025 %1 TEE ERFA d.8.79 & TN TEEE

fhy T 9% 18.09.2025 HT TEE TATH G.8.80 &
T erEadE fRY T RHiE 24.09.2025 H TEE B
7.8.81 & 999 @98 Y W 9999 ¥ T & i
17.10.2025 %1 | AEEH TG oG 8l W & oE

R & v B o w2




No. of
Name of Date of Case No Title Present Name of aidjorcgr:ng::i: Progress made in the case during
Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

YT AR BT i 17.04.2025 #1 3@ AT H

T BN W a9 R T Ul H o arde ueh

89/2025 PR T ° S fei 03.07.2025 @ed AfERH g MG # Rl R

10.06.2016 qIaR A | e A (o ) - 03.07.2025 % @M % IUR TE AN & HROT I
(573/2016) 7 = AL arg Yt R 25.09.2025 F RN F SuRed TE o
F HROT di@ Ut B 14.10.2025 AT #H Tl G

F i e F owm B oW w@ R
ACJ & JM No.l1,
Jaipur Dist. ) L. )

ROl § 39 A § ari@ ue A 14.07.2025, 04.08.

2025, 21.08.2025, & 11.09.2025 %1 9 qed HfH &g

fam & T fEE 11.09.2025 @ AftEE AgE W

01.08.2016 3072025 TER a9 | GEa A Y ) qed B AT =T W AN aE Y W oed &g

- (731/2016) Ay 23.09.2025 (aemE T ) o oraay fear Tl RAiE 17.09.2025 @1 g Sifw

Al A wEEa Ao eg R 23.09.2025 FrEE @

T wEEe ¥ R 23.09.2025 &1 R g SR

TRl T e R T




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ) Status Mps/MLAs y9a iring Quarter
quarter with
reasons
22. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
Mukesh 1. appeallant want to
ADJ- 9, Jaipur Argument on 1. Mukesh Bhakar
1 15.07.2025 |Cr. Appeal 28/25| Bhakar and time for argument on Lower court record received
Metro-1 appeal 2. Manish Yadav
ors Vs State appeal
State Vs 6 (el % oM arve :
ACJ] & IM -12, Appearance of Chargesheet present with non presence of accused &
2 03.07.2025 27647/25 Ramniwas Ramniwas Gawadiya | % M SR-GX &l 8M
Jaipur Metro-I Accused F HI ) called accused with bailable warrant
Gawadiya
State Vs 11 (39 96§ TERm . o
: . T UHT W OWEd o AMEH Y F AHE HEN e
Gram Nyayalaya, 752/13 Prosecution Anju Khangwal (Ex | aﬂqﬁeﬁ o L3, .
3| i 13.11.2013 Anju _ ! £ 3 5 TN o % Ud SRy AR AfEwd B A TR 5
Jaipur Metro -1 (1329/19) Evidence M.L.A) e SaliUNA TaTE B Y A o B ¥ v RERE B
Khangwal )

23. JAIPUR METRO - 1l

Cases punishable with death of life imprisonment




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ’ Status Mps/MLAs y given during Quarter
quarter with
reasons
Closure reports submitted by investigation officer qua. Mr
Shanti Dhariwal, Sh. N L. Meena, Sh V M Kapoor & Sh Lalit
Arguments on K Panwar has been cosidered by this court & rejected. S.P.
ACB has been directed to further investigation on certain
Charges and for points as mentioned and directed in order passed by this court
consideration the on 18.04.22 in compliance of this order, ACB submitted the
State Vs Mr. Shanti Dhariwal result of further investigation. Application filed by
FIR No. 422/14 result of further . o . .
ACD-4, Jaipur Shailendra (Minister of Urban complainant for subsitution of his counsel has been disposed
1 03.03.2016 Case No.- investigation as 4 off. The order dated 26.11.21 of this court quashed and set
Metro-IT 01/2021 Garg and di d by thi Development, Govt. of aside by Hon'ble Raj. High Court in S.B. Cri. Revision No.
Ors. irected by this Rajasthan) 113/2022 vide order dated 17.01.23 and amended order
court through passed in S. B. Criminal Misc. Application no. 35/2023

dated 6.02.23. Hon'ble RHC in the order dated 17.01.2023
mentioned the fact that " A coordinate bench of this court has
18.04.2022 quashed the proceeding arising out of the same FIR that the
present accused in person are booked in qua accused

petitioner Shanti Dhariwal."

order dated

Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
ASCJ CUM RPE Bandikai | State Ve &s‘g gﬁém e{g{ 1. Dr. Kirodi Lal mﬁi(&ﬂ%ﬂgﬁﬂl ?im i;fﬁw
1 ACMM 02.01.2013 KIAROIS | Kirodi Lal | e . | oot (MEA) ; T A FAAE A AR TF @ A
RAILWAY (117452014) o, | W W 2. Shailendra Joshi A H A WS e A WS AL F W
(Jaipur Metro II) e %|) (Former MLA) fed &1 sl U 29.10.2025

ASCJ CUM '83/2018 State Vs o N
DT HAHIIT DI
5 ACMM Com. 171072002 (1043/2007) | Kalicharan = = Kalicharan Saraf TF & oIfiEedr 2N U Y yHEl FHadae %@ T BB S W@ Rl ST
Riots o CIS No.- | Saraf and (Sitting MLA) TR WO & SR arirE el - 31.10.2025 fEd 3
, TFH W dAtEd gl
(Jaipur Metro II) 1069/16 Ors.

24. JAISALMER

Cases punishable with death or life imprisonment




No. of
S. Name of Date of Case No Title Present Name of aidjorng:nSS:i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
03 Witness is recorded
State Vs in this quarter. Process
ACIM Pokaran Prosecution | Shaitan Singh (Former
1 13.11.2019 942/2019 Shaitan is being issued. Total Process issued for witness
(Jaisalmer) ] Evidence MLA) )
Singh etc adjournment number
during this quarter is 06.
25. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs
SC/ST Court, Disposed as on Ratan Devasi Disposed as on
1 29.09.23 180/23 Pankaj -
Jalore ) 11.08.2025 (Sitting M.L.A.) 11.08.2025
Devasi etc.
State Vs
JM Court, 20.08.25 Prosecution Ratan Devasi 5
2 180/23 Pankaj ;
Bhinmal (29.09.23) Evidence (Sitting M.L.A.) Evidence taken
Devasi etc.

26. JHALAWAR

Cases punishable with death or life impresionment




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
27. JHUNJHUNU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1. Narendra Kumar
Khichad (Ex M.P.)
State/
2. Shubkaran
1 | CIM, Jhunjhunu 29.05.2024 1087/2024 Pawan and Evidence - Evidence Completed
Chaudhary (Ex M.L.A)
other
3. Subhash Poonia (Ex
M.L.A.)
28. JODHPUR DIST.
Cases punishable with death or life imprisonment
| NIL . NL | NL | NL | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL . NL | NL | NL | NIL | NIL NIL NIL
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Progress made in the case during
Quarter

29. JODHPUR METRO.

Cases punishable with death or life imprisonment

SPL JUDGE, SC/ UOI
. 5 Al ANGFETT ERT AET qHE o IR AR Ud
ST (POA) ACT through Malkhan Singh . )
1 16.12.2011 97/2011 = Defence evidence £ TG e H TR B | F9E e § B R SURd TE 8N ¥ BE W el
CASES, Jodhpur CBI/ Sohan (Former MLA) @—iqﬁqﬁ ¥ HROT §|
Metro Lal etc.
State/
AD]J No. 7, Gajendra Ravindra Singh (Sittin )
2 16.07.2018 92/2018 ! Disposed £ & - T U W OFRART RAiE 15.09.2025 # & g B
Jodhpur Metro Singh & MLA)
Ors
State/ 5 TR [ 22.10.2024 T &S gAT LA ANGHRET &
ADJ No. 5, Argument on Rajendra Guda AgET & SuRed e ifredarr e R B WRET W fafgg wee o aega
3 22.10.2024 164/2024 Lokendra . S =
Jodhpur Metro ) Charge (Former MLA) B & BT W e R ™ fafer ergam P T A A
Singh S BM & FROT @A 17 & faes 9 e R S g% @
Cases Punishable with imprisonment for 5 years or more
SPL. Court CBI CBI/ Arun Arun Shuri (F
run uri ormer .
1 Cases, 26.06.2020 009/2020 Shuri & Disposed wIP) - T U W R REi 31.07.2025 #  TH B
Jodhpur Metro Ors.
other cases
T 3AE H YR § feAi 02.07.2025 w0 AR
State/ ArArdE, AT daR, e, iU, AU e g aws
CIM, Jodhpur NCV No Attendance  |Ravindra Singh (Sitting 6 W EfR & e\ weNT o Y9 R S @ier R
1 19122024 Mohan o o %g o - % ﬁ_ﬁ_
Metro 59033/2024 ) accused MLA) witness not presnet [T T ST STHIIT SAHAN & 11.06.2025 R
Singh etc. T SUREd BN ¥ SEH TENG S % B S 9 R

BT oo™ & WS WAl gl




No. of
S. Name of Date of Case No Title Present Name of azdjorJgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
JM No. 7 State/ Ravindra Singh (Sitti q%arqﬁéaqagﬁ%
0.7, avindra Sin 1ttin .
2 04.03.2025 23/2025 Ravindra Disposed s 8T T 9T W R RA 15.09.2025 F A TH B
Jodhpur Metro MLA) B
Singh Bhati
30. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs
Appearance of | Ramesh Chand S/o Cognizance was taken in final report on date of
CJ & JM Nadoti 03.06.2025 113/2025 Ramesh NIL
Accused Ramsahay 03.06.2025
Chand etc
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
31. KHAIRTHAL-TIJARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
32. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL

Cases punishable with for 05 years or more




No. of
adjournment if

ML.A)

cognizance)

Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
Court Institution ) Status Mps/MLAs y9a iring Quarter
quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs ) 3 Adjournment for reply o )
Hearing Applciation presented by accused advocate rejected on
ACJM NO. 06, CR. REG. |Chandrakant Chandrakanta Meghwal| of application and 3
06-10-2022 Argument on 26-09-2025. File is fixed for charge argument on 31-
KOTA CASE 10861/22 | a Meghwal (Former M.L.A.) Adjournment for Order
Charge 10-2025
Etc. of application.
S v In this quarter, the statements of PW 12 Badan Singh,
tate Vs
ACJM Ramganj Prosecution Shri Madan Dilawar 8 PW 13 Jagdish, PW 14 Vijay Shankar, and PW 15
13-10-2023 1551/2023 Madan
Mandi (Kota) Dil E Evidence (Sitting M.L.A.) (Witness is not present) |Yashoraj were recorded. The next hearing date has
ilawar Etc
been fixed for 14-10-2025.
S v In this quarter, statements were taken from PW 11
tate Vs
ACJM Ramganj Prosecution Shri Madan Dilawar 7 Manjit Singh, PW 12 Netrapal Singh, PW 13 Yashoraj,
) 13-10-2023 1552/2023 Madan ) o ) ) ) )
Mandi (Kota) Dil E Evidence (Sitting M.L.A.) (Witness is not present) |and PW 14 Jagveer Singh. The next hearing has been
ilawar Etc
scheduled for 14-10-2025.
7 almost all witness statment have been taken. the file is
Bhawani Singh return from the upper court with the decision of Aside
JM DIGOD State Vs . (the advocate sought
15-12-2012 576/2012 EENEEREIE] Rajawat (Former ) of previous decision of taking congnizance on one
(Kota) Prahlad more time for

article. and order to take again cognizance on article

after hearing.




No. of
adjournment if

Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
Court Institution ) Status Mps/MLAs y9a iring Quarter
quarter with
reasons
State Vs
Bhawani Singh
Bhawani Prosecution witness PW-12 evidence complete and next date
ACIM No. 2 Kota| 14-11-2022 11860/22 ) Rajawat (Former 0
Singh Evidence MLA) 10.10.2025 call evidence SER No. 14 last Evidence
Rajawat Etc o
State v/s
Bhawani Singh
ACIM NO. 3 Badrilal @ Prosecution ) No. of 11 adjournment. |witness pw 14 Devlal, pwl5 Omprakash Verma
19-07-2021 7125/2021 Rajawat (Former
KOTA Birdhilal evidence MLA) Due to long witness list |evidence was recorded.
Ere L.A.
6
State V/s )
JM Kanwas Argument on Heera Lal Nagar |The advocates of the 25 accused have been framed in charge and 9
24-07-2023 340/2023 Heera Lal
(Kota) charge (Sitting M.L.A.) accuse took time for remained
etc.

argument on charge




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
33. KOTPUTLI-BEHROR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
Vedprakash
ADIJ No. 2 Behror Disposed- Vedprakash Solanki .
1 01.12.2023 48/23 Vs Mohar - Case Disposed- 08.08.2025
(Alwar) 08.08.2025 (Former)
Singh
State Vs
ACIM No.1, Appearance of
2 13.10.2021 310/2021 Ramkumar Ramswaroop Kasana no Appearance of Accused
Kotputli Accused
etc.
34. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
AR Fared A S IO T S SaRH
T M B ( EL?} éfg?m Petition for Special Leave to Appeal (Crl.)
1 CJM Nagaur 07.09.2020 87720 ﬂaimaa Stay 2. o T i 1 No. 819121 ¥ 5 = x &
(3 .o SBCRMSBA No. 836921 ¥ @ SRq 2l
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of
S. Name of Date of Case No Title Present Name of azdjorJgr:nc?::i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
35. PALI

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases

NIL NIL NIL NIL NIL NIL NIL NIL

36. PHALODI
Cases punishable with death or life imprisonment
| NIL . NL | NL | NL | NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL . NL | NL | NL | NIL | NIL NIL NIL

other cases

NIL . NL | NL | NIL | NIL | NIL NIL NIL

37. PRATAPGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

St. Vs Sh. Ramlal Meena
1 | Gram Nyayalaya 03.01.2025 10/2025 Disposed 0 Disposed - 13.09.2025

Pinkesh etc

(Former)

38. RAJSAMAND




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

39. SALUMBER

Cases punishable with death or life imprisonment

witness number 08 Pradeep Kumar Choubisa was

Cr. Reg. Case State Vs Three adjournment is recorded. Death Report of Witness 13 Dayanand
1 |CJ & JM, Sarada| 07.02.2020 34/2020 Shanta Devi Evidence Shanta Devi given due to summoning| Charan received for verification from PS Semari on the
& ors. of witness basis of which his evidence was closed. Evidence of
Witness number 09 and 10 was recorded through VC
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

other cases

Shanta Devi
Disposed on

29.08.2025

Cr. Revision

0172025

DJ Court
1 25.06.2025
Salumber

Vs State of
Raj.

Shanta Devi

seven adjournment

Summoned the respondent and Revisioner submitted
document and argument on application heard and

dismissed Revision.

40. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL

NIL

NIL

NIL

Cases Punishable with imprisonment for 5 years or more




No. of
S. Name of Date of Case No Title Present Name of aidjorng:nSS:i: Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
41. SIKAR
Cases punishable with death or life imprisonment
State Vs 14 adjournment given in
Session case Pema Ram
1 | ADJ No. 4 Sikar 21.10.2021 Chhitar Mal Disposed the quarter to record Disposed
336/2021 (Former MLA)
etc. Prosecution Evidence
Cases punishable with imprisonment for 5 years or more
State Vs Amraram
1 |ACJM No. 1 Sikar| 17.12.2021 3230/2021 Disposed - Disposed- 02.08.2025
Amraram (Present MP)
State Vs
Session Cases Jhabar Prosecution Jhabar Singh Kharra
2 |ACD Court, Sikar| 19.02.2021 - Stay by Hon'ble High Court Dated 28.08.2025
2/2025 Singh Evidence (MLA)
Kharra etc.

Other Cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
42. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
43. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs
Sukhbeer Sukhveer Singh
Prosecution
1 | ACJM Malpura 18.04.2023 299/23 Singh Evid Jonapuria Ex M.P. 0 Evidence has been recorded of 15 witnesses.
vidence
Jonapuria Tonk Sawai Madhopur
etc
State Vs
Kanhaiya Lal
Sukhbeer
Prosecution Choudhary at present
ACJM Malpura 18.04.2023 299/23 Singh 0 Evidence has been recorded of 15 witnesses.
Evidence MLA Todaraisingh-
Jonapuria
Malpura
etc




No. of
adjournment if

S. Name of Date of Case No Title Present Name of anv given durin Progress made in the case during
N. Court Institution ' Status Mps/MLAs yd . 9 Quarter
quarter with
reasons
State Vs
Sukhbeer
Prosecution | Rajendra Gurjar, MLA
ACIM Malpura 18.04.2023 299/23 Singh 0 Evidence has been recorded of 15 witnesses.
] Evidence Deoli Uniara
Jonapuria
etc
44. UDAIPUR
Cases Punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
State/
. (03) Summon not
ACJ&JM (South) Ravindra ) Ravindra Singh Bhati ) o )

1 20.03.2023 3772/23 Evidence served, & Witness not File is now at Evidence stage. Next date 21.11.2025

NO.2

singh Bhati

etc

(Sitting M.L.A.)

present
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